CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH

ORIGINAL APPLICATION NO:868/74

Dated, this _ Tuesday the___2nd_ day of _November _ 1999.
Shri S.A.Kamble_ & 16 Ors. Applicant,.
Shri.K.R.Yelwe_for Mrs.Masurkar Advocate for the
Applicant.
'.‘ VERSUS
A

f Union of India & 20rs._ Respondents.

Shri S.S.Karkera_for _Shri P.M.Pradhan__ Advocate for the

Respondents.
CORAM: HON BLE SHRI JUSTICE R.G.VAIDYANATHA, VICE CHAIRMAN.
HON BLE SHRI B.N.BAHADUR, MEMBER(A)
504
(i) To be referred to the Reporter or not?
(i) Whether it needs to be circulated to other Benches

of the Tribunal?

(iii} tibrary? K}L/

(R.G.VAIDYANATHA)
VICE CHAIRMAN

abp A
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CENTRAL ADMINISTRATIVE TRIBUNAL
MUMBAI BENCH
ORIGINAL APPLICATION NO:B6B/74
DATED 2ND NOVEMBER, 1999.

CORAM:HON ' BLE SHRI JUSTICE R.G.VAIDYANATHA, VICE CHAIRMAN
HONM BLE SHRI B.N.BAMADUR, MEMBER(A)

@g
Mr.S.0.Kamble )

R.H.Bhagat
5.L.%0omkuwar
C.M.Temkar
D.A.Sutrave
N.C.Kangutkar
M.S5.5akpal
N.M.Vichare
A.V.Makhamle
P.S.Warthe
H.V.Deolekar

.

e O DN O U D W N
L o I T

Applicants Nos.1 to & being working
' at present as Projection Room
Operators and Applicants Nos.7 to 1i
being working at present as Assistant
Projection Room Operators in the
office of Films Division, Government
of India, 24, Dr.BGopalrao Deshmukh
Marg, Bombay - 40@ 826. -+» Applicants.

By Advocate Shri K.R.Yelwe for Mrs.inN.V.
Masurkar.

v/s.

1. Union of India
Through Secretary,
Ministry of Information
and Broadcasting,
.i? Shastry Bhavan,
New Delhi.

2. The Director of Administration
Films Division, 24,Dr.Gopalraoc
Deshmukh Marg, .
Bombay - 400 226. '

Chief Producer,
Films Division,
Bombay — 408 @26, ... ARespondeents.

2]

By Advocate SBhri 5.5.Karkera for
Shri P.M.Pradhan.

%
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(ORDER) (QORAL)

{(Fer Shri R.G.Vaidyanatha, Vice Chairman)

This is an application filed by the applicants claiming
upgradation of posts, enhancement of payscales and other
consequential reliefs. Respondents have +iled reply opposing the
application.

2. Today when the case is Ealled out For +inal hearing,
respondent’s counsel tenders a Oovernment order dated 27/5/99

which i=s now taken on record. The order shows that certain postis

have been upgraded and new posts have beenC)gggggé in different
payscales, The main prayer in the 0A is also upgradation of
certain posts and conseguent enhancement of payscales., Iin our

view the Government Order dated 27/5/99 substantially meets the
prayer in the application.

3. At the time of hearing it is also brought to our notice
that +first applicant bas since died and second applicant retired
from service on 31/8/1997. The other applicants aré still in
service.,

4, In the result, the 0A is disposed of with a direction to
respondents to grant whatever reliefs that +flows From the
Government Order dated 27/5/99 +to the applicants. In the
circumstances of the case, the respondents are granted four

months time +rom the date of receipt of copy of this order tp

comply with the direction of the Tribunal, In the circumstances

of the case, there will be no orders as to costs. s .

{B.NTBAHADUR) {R.G.VAIDYANATHA)
MEMBER{A) VICE CHAIRMAN
abp. T



